IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH
AT HYDERABARD

OA 387/96., Ot. of Order:26-3-96,

Smt.P.B.Prama

sesApplicant
Vs,

1. Senior Superintendent of Post COffices,
Secunder abad Division, Hyderabad-500 016.

2. Agst.Superintendent of Post OFfices,
Secunderabad {North) Sub-Division,
Trimulgherry, Hyderabad. .

.+.Respondents

Coungel for-the Applicant - :- Shri S.Ramakrishna Rac

Counsel for the @espondents : Shri V.Rejeshwar Rao, JAdd1.CGSC

CORAM:

THE HON'BLE JUSTICE SHRI M.G.CHAUDHARI  : VICE~CHAIRMAN

THE HON'BLE SHRI H.RAJENDRA PRASAD :  MEMBER ({-\)qf/*.-,‘;_'
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+., of order:26=-3-1996

Op 387/96

(order of the Divisional Benchyfdgper Hon'ble
ari H. Rajendra Prasad, Member (a) )

The ap;licané in this case was working as Ext{ra-

Departmental Brancﬁ post Master, Neredmet Branch Office i

Secunderabad (North) Postal Sub-pivision.
the merger of the said Extra-Departmental Branch O

a nearby Departmental Sub-office, certain re-deplo

n

Consequent on

Ffice with

yment Of

the staff became ﬁecessary, and she has been offergd the

appointment of E.ﬁ.Mail carrier-cum=Packer in Neredmet

nog-delivery Tewn Sub-Office. The applicant plead

t

difficulties in carrying out the outdoor duties ar
of mail between office§, since she is reported to b
in the family way. She, therefore, requests for a

jbbrin any of the offices in the sub-division.

s certain
d conveyance
at

e/present

stationery

2. after hearing sri S.Ramakrishna Rao, learn[d counsel

for the applicant; and Sri Vv.Rajeshwar Rao, learn

d Addl.

standing Counsel ﬁor the Respondents, we feel that it would

be adequete and fair to dispose of the OA at the [admission

stage with a direction to Respondent No.l to exgmine her

“

request with as much a8 sympathy as possible subject to

administrative convenience and feasibility. The |petitioner,

however, has to submit a representation ccntainirg her

request and requirements to Respondent No.l. This shall be




3, thus the 0.A. is disposed of. NoO order as tr costs.

-l

done within one week f;om today. within 7 days of the
receipt of such representation by Respondent Neo.l, the

same shall be disposed of by him with a suitabie order

which will be conveyedlto her not later than 3 days there-
after. Incidentally,:it was mentToned by Sri Ramakrishna Rao,
the learned counsel f@r the petitioner, that certain vacancies
in stationery‘jobs aré available in the sub;division, and
further that one of the ED:SVinn one of the offices is| willing
for an excHange of job, if her request is considered [favourably.
wWe have no comments on this but trust that this will also be
taken into considergtion by the sr.Superintendent of| POs whilel

14

taking a decision on applicant's representation,
» .

(M;é.bhaudharfs
Vice Chairma

pated 26-3-1996
Open Court Dictation ‘ %ﬁg¢
: -
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To ‘ , B

1, The Senior S'uperintendent of Post Offices,
Secunderabad Divn_sion, :
Hyderabad-IG

2. The Assistant Superintendent of Post Offices,
_ Secunderabad(North) Sub Division,
Trimulgherry, Hyderabad.

~w/48. One copy to Mr.S.Ramakrishna Rao, Advocate CAT . Hyd.
4, One copy to Mr,V.Rajeswar Rao, Addl.CGSC.CAT.Hyd.

5. One copy to Library, CAT.Hyd.
6. Onespare copy. '
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Allowed, , -
. Disposed ~f with directjons /

Dismisged as withdrawn, 5 /

-Dismissed for defaulﬁ_‘;ﬂ‘e"ﬁ"& /
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Dated: 2k - % -1996
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M.A/R.4./C.A.No.
. in
O0.A.No. IB%PZ\C\%
T.A.No, (w.p.No,

Admitted and Interim directions
issued. '

- Orderkd/Re jected. . ‘
No.order as +to costs. /
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